












Cantonrmefits. 

sian being a camp-follomrer or a soldier's wife, without 
a written license from the O G r  commanding o.r 
from some person authorized by the Officer Command- 
i n g  to grant such license, the person so barter- 
ing, selling or supplying, or offering or attempting to 
barter, sell or supply, such liquor, wine or drug, shall 
be liable on conviction to fine which may extend to 
one hundred rupees, or to imprisonment for a term 
which may extend to three months, or, in lieu of such 

15. If any person convicted of an offence under Presulnption 
in case of section fourteen is again convicted of an offence under se,,,,,, ,,,- 

-that section, any spirituous liquor, wine or intoxicat- viction. 
-ing drug within such cantonment or limits which, a t  
.the time of the commission of such subsequent offence, 
belongs to him, or is in his possession shall, without 
further piwof, be deemed to be in his possession for 

16. If within such ean.tonrnent br limits any Penalty on 
camp-follower or military pensioner, or the wife or the ~ ~ ~ ~ $ ~ a ~ ~ ~ ;  

widow of any souier, camp-follower or military pen- in possession 

sioner, removes, conveys or '  has, in his or her posses- within can- 
tonments sion, any .qua,ntity of spirituous liquor or wine exceed- ,,,, than 

ing one ser or quart, without a permit to be signed by certain qnan- 
the offioer in command, or such other officer as may ~ ~ ' ' ~ i ~ 3 ~ ~ . ~ ,  
be appoiiited by him to grant permits under this Act, kc., withou,t 

every such person shall be liable upon conviction to permit* 














